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RE INFORMATION GIVEN BY THE
LAW MINISTER ABOUT OWNER-

SHIP OF UNDER-SEA LAND
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"Reference was to the scheme of
reclamation formulated and pursued
by the Maharashtra Government
relating to the reclamation of the
foreshore. In conclusion it may be
stated that the reclamation of the
foreshore by the Maharashtra
Government under the scheme of
reclamation formulated by them
did not contravene Article 297 of
the Constitution".
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SHRI JYOTIRMOY BOSU (Diamond
Harbour): The item No. 2 has not
been disposed of. Would you put it
to the House? It should have been
put to vote. It is a motion.

MR. SPEAKER: I put it to the
House and the House said that they
accept the regrets.

SHRI JYOTIRMOY BOSU: I
took it that it was deferred.

MR. SPEAKER: They have accep-
ted the apology.

SHRI PILOO MODY (Godhra) : I
want to talk about the price of
cheese in China at the moment. The
matter is finished and we are on a
fresh item.
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SHRI PILOO MODY: May I make 
a submission on this? The other day 
the Minister also referred to the 
petition that I had filed in the High 
Court on this particular issue. But I 
am very disturbed to hear that the 
High Court has dismissed the petition 
without giving any opinions or rea
sons why this petition should not be 
heard. Therefore, I think, consider
ing the fact that the statement was 
made and thereafter denied, there 
must be something fishy about the 
whole affair.

MR SPEAKER: Not at alL I can 
not allow Any reflections to be 
made cm the High Court.

SHRI H. N. MUKERJEE (Calcutta 
North-East): What is your decision 
about Shri Madhu Iimaye’s matter?

MR. SPEAKER: I will look into it.

SHRI H. N. MUKERJEE No 
question of loookig into. We have 
already heard the report which has 
been read out from the proceedings 
of the Souse. A prtroa foci* case has 
been made out as fat as this House 
is concerned. Either you refer it to 
the Committee or decide it in the 
House ft  the Minister's presence, ft 
wUl *av* time if it goes to the own- 
mlttee. Sat, Hit mAtfcr j*ima faek  
is very clear.

MR. SPEAKER He is referring to 
that I will have to ask him.

PROP, MADHU »AOTJ^VATE: 
(RajapwO: It will not take even two 
minutes to check up the record.

SHRI H. N. MUKERJEE: ft is not 
our fault that our time is taken by 
Mr. Madhu Limaye. It may be for 
some very good reasons. But now we 
are in possession of certain material 
with reference to our proceedings 
here. And I want something definite 
to be known here and now.. .

MR. SPEAKER: Professor, not
here and now. He has given out 
and 1 will see the other statement 
also.

SHRI H. N. MUKERJEE: Are we 
to waste so much of time, no decision 
being taken?

MR. SPEAKER: I will have to see 
the other statement.
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(Begusarai): It would help the
House and the Chair also if the mat
ter is sought to be raised under Rule 
115, in the first instance so that we 
are able to know both sides of the 
case and then we can decide about 
the issue of privilege.

MR, SPEAKER: The Member is also 
given a chance, which he has exei- 
cised.

SHRI H, N. MUKERJEE: Are we 
to proceed in th§» fashion, when un
necessary waste of time Is taking 
place, or are we to follow the usual 
convention that la yowr chamber you 
look .into certain things, you do find 

somehow or other.. . .
MB. SPEAKER; T$* is what I am 

conveyiiig to 76a. t win see “the other 
statement wSo. Ihrl &  R. tiMafe


